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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CALCUTTA BENCH 

MA 292 of 1996 
OA 314 of 1996 
014. 344 of 1996 

Present 	: 	Hon'ble Mr. S. Biswas, AdmLnistrative Member 

Hon'ble Mr, A. Sathath Khan, Judici1 Member 

Stut. Kabjta Sengupta 

s-VS.' 

CO , P. W. D. 

For the Applicant 	Mt. J.M, Bhattactharjee, Counsel 

For the Respondents: Ms. U. Sanyal, Counsel 

Date of Order : 30..04-20 

MR. A.SATFIATH KHAN, JM 

When the matter was taken up for hearing toa.day, the Ld. 

Counsel for the applicant submitted that the O.A. has become in-

fructuous. Accordingly,' the same is dismissed as having becme 

infructuous. The MA has also become infructuous. Accordingly, the 

same is also d ismissed. However, it appears that the applicnt ha 

made a representation for transferring her to Calcutta. 

'the respondeits are directed to co n sider her reest a and rhen 

vacancy will aris'Sin Calciitta, 

s 
Member(J) 	 Member(A), 

DKN 


